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With UPI, India is faster in
payments than others: IMF
L]

New Delhi: India now makes
faster payments than any other
country with the quick growth
of UPI, and the usage of other
instruments, including debit
and credit cards, is on the
decline, per IMF note. IMF’s
Fintech Note titled Growing
Retail Digital Payments: The
Value of Interoperability said
since its launch in 2016, UPI has
grown quickly, while some
proxies for cash usage have
begun to decline. UPI now
processes more than 18 billion
transactions per month. e

States must adequately
fund S&T Councils: NITI

New Delhi: State governments
should provide adequate
financial resources to Science
& Technology (S&T) Councils,
and restructure their governing
bodies to drive innovation and
technology-led growth, NITI
Aayog said on Thursday. Ina
report titled A Roadmap for
Strengthening State S&T
Council, it said that these
councils must explore wider
funding opportunities available
with the Centre. “States must
allocate at least 0.5 per cent of
their GSDP to S&T,” it said. p1i

—
Meenakshi Verma Ambwani
New Delhi

Life was thrown out of gear
in several parts of Gurugram
due to heavy rain in the last
two days, which led to
flooded streets and caused
traffic snarls extending into
Delhi.

Gurugram authorities ad-
vised private institutions
and companies to ask em-
ployees to work from home
and advised residents to
avoid unnecessary travel.
Several social media users
expressed concern about the
infrastructure in the city
which houses the headquar-
ters of leading multinational
corporations as well Indian
companies.

An advisory released by
the District Disaster Man-
agement  Authority on
Thursday early morning,
stated, “In the past 12 hours
(7 pm, 09.07.2025 to 7 am,

‘Use Aadhaar, EPIC, ration card also for voter [D’

SUPREME COURT TO ECI. Bihar SIR can continue; apex court will look into procedure and choice of timing in conducting exercise ahead of the Assembly polls

—
Krishnadas Rajagopal
New Delhi

The Supreme Court on
Thursday asked the Election
Commission of India (ECI)
to consider Aadhaar card, the
Elector’s Photo Identity
Card (EPIC) and ration
cards as proof for voter regis-
tration in the ongoing Spe-
cial Intensive Revision (SIR)
of the electoral roll in poll-
bound Bihar.

“The ECI has pointed out
that the documents’ list for
verification of voters is 11,
but the list is not exhaustive.
Therefore, in our prima facie
view, since the list is not ex-
haustive, it would be in the
interest of justice for ECI to
consider Aadhaar, EPIC, is-
sued by the ECI itself, and ra-
tion card,” the court recor-
dedinashort order.

A Bench of Justices Sud-
hanshu Dhulia and Joymalya
Bagchi allowed the SIR in Bi-
har to “go on.” It did not pass
any interim order of stay.

The petitioners also did
not press for a freeze of the
SIR exercise as the court lis-
ted the case for the hearing
next on July 28, prior to the
publication of the draft elect-

oralroll in August.

The court said its judicial
review of SIR would focus on
the ECI’s power to under-
take this exercise, in the
manner in which it was done
and the timing of the pro-
cess, which “is very short.”

It indicated that the
nature of the Bihar revision
seemed nebulous, neither
“summary” nor “special” as
categorised under Section 21
of the Representation of
People Act, 1950.

“This issue is very import-
ant. It goes to the very roots
of our democracy. It is about
the right to vote,” observed
Justice Dhulia.

‘SIR ABOUT IDENTITY’
The ECI objected to Aadhaar,
saying it was only a docu-
ment to authenticate iden-
tity and not citizenship.
Aadhaar was also issued to
non-citizens, who were or-
dinarily residents in a place.
“The Aadhaar Act clearly
says it is not proof of citizen-
ship. The ECI cannot exalt
the status of the Aadhaar,”
senior advocate Rakesh
Dwivedi, for ECI, countered.
However, Justice Dhulia
said Aadhaar was one of the
primary documents of iden-

SEEKING VALIDATION. On the ECI’s objection to Aadhaar,
Justice Sudhanshu Dhulia underscored its importance as one of
the primary documents of identity sHasHI sHEKHAR KASHYAP

tity, and the SIR was in fact
about proving the identity of
aperson who wanted to exer-
cise their right to vote.

“If I want a caste certific-
ate, I show my Aadhaar. A
document like Aadhaar, con-
sidered basic for getting
other documents, is not part
of the 11 documents? Caste
certificate is one of the docu-
ments among the 11, but not
Aadhaar? The entire exercise
of SIR is about identity only,”
Justice Dhulia countered.

Justice Bagchi agreed that
none of the 11 documents
the ECI had listed in the June

IN SHAMBLES. A truck carrying liquor turned turtle after a road caved in near Dwarka
Expressway during heavy rain in Gurugram on Thursday i

10.07.2025), 133 mm rainfall
has been recorded in Guru-
gram, including an ex-
tremely intense spell of 103
mm between 7:30 pm and 9
pm on 09.07.2025. The India
Meteorological Department

(IMD) has issued an orange
alert.”

“All corporate offices and
private institutions in the
district are advised to allow
employees to work from
home on 10.07.2025 to help

reduce traffic congestionand
ensure public safety,” the ad-
visory added.

DELUGE OF IRE
Many residents took to so-
cial media to express their

24 notification was a telltale
one for citizenship.

“They are all meant to
prove your identity. Yet, you
(ECI) stridently oppose the
inclusion of Aadhaar... You
can do your work, but doitin
accordance with the man-
date of law. The statute, Rep-
resentation of People Act, al-
lows Aadhaar,”  Justice
Bagchi addressed the EC,
represented by senior advoc-
ates KK Venugopal and
Dwivedi.

Dwivedi urged the court
to observe in its order that it
would be left to the “discre-

Gumgram inundated, heavy rain throws life out

anger and concern about
traffic snarls, flooded streets
as well as potholes and even
some instances of roads cav-
ing in. Videos of submerged
roads in Golf Course, the
city’s toniest locality and
home to billionaires, went
viral.

“Let’s be honest. Guru-
gram is a shame — a shame
on how shoddy our infra-
structure is, a shame on the
jokers who govern the place
and a shame on the priorities
of the State government,”
Suhel Seth, Founder
and Managing Part-
ner, Counselage India, wrote
on social media platform X.

“Heavy rains led to severe
waterlogging across key
areas of Gurugram like
Sheetla Mata Mandir, CRPF
Chowk, Sector 37, and Hero
Honda Chowk. Roads were
flooded, traffic was chal-
lenged. Yet, the Gurugram
Traffic Police stayed on
ground, managing traffic

Tourism bouncing back in J&K, says Omar Abdullah

|
Our Bureau
Kolkata

Jammu and Kashmir Chief
Minister Omar Abdullah on
Thursday said tourism is
“bouncing back” in the
Union Territory after the
collapse following the Pahal-
gam terror attack. There is a
“noticeable increase” in the
number of direct flights now,
he said.

He invited West Bengal
Chief Minister ~Mamata
Banerjee to visit Jammu and
Kashmir, during their meet-
ing at the Secretariat in
Kolkta. Accepting the invita-
tion, Banerjee said she will
visit the Union Terittory
after the Durga Puja festivit-
ies later this year.

Earlier in the day, Abdul-
lah attended the inaugura-

tion programme of TTF, a
travel and tourism fair, in the
city. Speaking at the event,
he appealed to potential
tourists from West Bengal to
visit Jammu and Kashmir, as-
suring all security-related
measures.

SECURITY IN PLACE

“I understand everybody’s
concern after the Pahalgam
terror attack. But be assured
that all security-related steps
have been taken by the gov-
ernment. Also, trust the
people who have been to the
place after the attack, than
believing those sitting out-
side and making judgments
without even knowing the
place,” he said.

“2025 is not an easy year
for us. The year can be di-
vided into two parts — be-
fore and after the Pahalgam

FOR THE PEOPLE. J&K CM Omar Abdullah along with his
West Bengal counterpart Mamata Banerjee in Howrah pesasis+

BHADUR

attack. We all see that tour-
ism is bouncing back in J&K.
There is a message of hope,”
Abdullah said, adding that
the Amarnath yatra is also
taking place.

There has also been a no-
ticeable increase in the num-
ber of direct flights to J&K,
the Chief Minister said.

“Tourism is bouncing back. I
am here in the city (Kolkata)
to boost that,” he said.
Informing that tourists
are now allowed to visit Pa-
halgam, he said there are
some places where the gov-
ernment is conducting se-
curity audits. “After the Pa-
halgam attack and Operation

J&K’s handlcraft sector seeks cutin GST rate

Gulzar Bhat
Srinagar

Atatraders’ conclave in Srin-
agar last week, Union Com-
merce and Industry Minister
Piyush Goyal said the gov-
ernment will consider redu-
cing the Goods and Services
Tax (GST) on various hand-
loom and handicraft items to
5 per cent from 12 per cent to
support the  struggling
sector.

As Jammu and Kashmir
completes eight years under
the GST regime, there is a
growing chorus from the re-
gion’s once-flourishing han-
dicrafts industry for urgent
tax relief.

Artisans and small-scale
traders said the 12 per cent
GST on many traditional
craft products was crippling
an industry already

CcM
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PRECISION PERFECT. Ghulam Mohammad Mir, a
papier-maché artisan from Srinagar, at his workshop suLzarerar

burdened by rising raw ma-
terial costs, shrinking mar-
kets and the aftermath of re-
peated disruptions.
Currently, handloom and
handicraft items priced
%1,000 or more are taxed at
12 per cent.

WANING CRAFT

Ghulam Mohammad Mir, a
papier-maché artisan from
Srinagar, told businessline,
“Taxes like GST on hand-

loom and handicraft items
have led to reduced sales,
shrunk profit margins and
added to the growing disin-
terest among the younger
generation.” He added, “The
government has not made
any serious efforts to sup-
port or revive the craft.”
Tahweed Ali, owner of
Shah Handicrafts, said most
active artisans today are over
60years. “You will hardly see
young people taking up this

work as it no longer offers a
stable income or viable fu-
ture,” he said.

VANISHING HUBS
Srinagar’s downtown neigh-
bourhoods, including Zad-
ibal, Alamgari Bazar, Kathi
Maidan, Kawangar Pora, and
Hassanabad, were once vi-
brant hubs of traditional
craftsmanship. But many
craftsmen said the sector
had declined by 80 to 90 per
centinrecent years.

In December 2024, a pro-
posed hike in GST on Kash-
miri Pashmina shawls from
12 to 28 per cent sparked
protests from artisans and
opposition political parties.
However, Jammu and Kash-
mir Chief Minister Omar Ab-
dullah, who attended the
55th GST Council meetingin
Rajasthan, said the issue was
not taken up for discussion.

Sindoor, Didi (Banerjee) had
sent a team to Poonch, Ra-
jouri, and other areas, af-
fected by cross-border
shelling, to meet the affected
families and provide neces-
sary help. I am thankful to
her,” he said after meeting
Banerjee.

“In future, I want Bengal
and Jammu and Kashmir to
work together for the better-
ment of trade, tourism, and
relations,” Abdullah said.

Banerjee requested the
Centre to take urgent steps
to ensure security of Jammu
and Kashmir, saying this is
essential to boost tourism in
the region. “I have been in-
vited to visit Jammu and
Kashmir, and I have accepted
the invitation. I will try to
visit after Durga Puja. I urge
tourists from Bengal to visit
the region,” she said.

tion” of the ECI to accept
Aadhaar, voter ID or ration
cards. “It is for ECI to con-
sider accepting these three
documents,” Justice Dhulia
said.

‘NOT ECI’S PURVIEW’
The ECI counsel said the SIR
in Bihar was necessary as the
last intensive look at the
voters’ list in the State was
done in 2003.

He said already 60 per
cent, or 5.5 crore enumera-
tions, were already filled up
and half of this uploaded on
ECI Net.

“For the first time in his-
tory, we have created ECI
Net where the documents
would be uploaded. This
drive need not be repeated,
except for adding names,”
Dwivedi informed the court.

The petitioners, represen-
ted by senior advocates Kapil
Sibal, AM Singhvi, Gopal
Sankaranarayanan, Shadan
Farasat and Vrinda Grover,
said the SIR was “citizenship
screening”, especially of vul-
nerable groups, in the guise
of voter registration.

They argued that the ECI
did not have any jurisdiction
to ascertain citizenship, that
job was that of the Ministry

of gear

smoothly and ensuring pub-
lic safety despite harsh con-

ditions,” the Gurugram
Traffic Police posted on X.
Abhimanyu Sharaff,

Chairman, CII Haryana said,
“While we acknowledge the
recent instances of waterlog-
ging due to heavy, intermit-
tent rainfall, an issue many
major urban centers world-
wide contend with. We must
also acknowledge that infra-
structure development is an
ongoing process. However,
in our discussion with the
government and local au-
thorities we foresee a com-
mitment from government
agencies, coupled with the
active participation of the
corporate sector and resid-
ent welfare associations,
demonstrates a clear resolve
to address these challenges.
The collaborative  spirit
between the government
and the private sector is cru-
cialinbuildingaresilient and
future-ready Gurugram.”

of Home Affairs. “It is the
Government of India who
decides citizenship,” said
Sibal.

He cited the Bihar govern-
ment’s own survey to show
that 87 per cent of the popu-
lation had Aadhaar, while
only 14 per cent had matricu-
lation certificates and 2 per
cent possessed passports.

“This means a substantial
portion of the population
risk disenfranchisement des-
pite having Aadhaar. The
burden has suddenly fallen
on the citizen to prove cit-
izenship,” he submitted.

SPACE FOR APPEAL
Justice Bagchi questioned
the tight deadlines for SIR.
“You say within 30 days cit-
izens have to do this and an-
other 30 days they have to do
that.. The timing is very
short... Why is SIR so elec-
tion-focussed?” the judge
queried.

He asked whether there
was any mechanism for
people omitted from the
electoral roll to be heard or
toappeal.

Senior  advocate =AM
Singhvi said the ECI cannot
exercise its powers under
Section 21(3) of the 1950 Act

to conduct a special revision
of the electoral roll or to ‘su-
perintend, control or direct’
elections under Article 324
of the Constitution without
“reason or basis”. The SIR
was a violation of the provi-
sions of the Registration of
Electors Rules, 1960, he
submitted.

“These powers
surely be used to sweep away
the level playing field before
an election by disenfran-
chising crores of electors in
Bihar who have voted in at
least five elections since
January 2003... An adminis-
trative order on June 24 by
the ECI has en masse put

voters in Bihar in a state of

suspended animation,” said
Singhvi.
He referred to the Su-
preme Court judgment in Lal
Babu Hussein versus Elect-
oral Registration Officer
case, which had held that a
person listed in the electoral
roll cannot be compelled a
second time to show evid-
ence to prove he is a citizen.
Sankaranarayanan asked
why the SIR, meant to be
done across the country,
began with Bihar — sched-
uled for State elections in
November.

Digi Yatra App to expand
to more airports, languages

—
Rohit Vaid
New Delhi

The digital platform for
seamless airport entry, Digi
Yatra, will be rolled out at
four more airports in the
next few months.

The biometric-based sys-
tem will be introduced at air-
ports in  Chandigarh,
Thiruvananthapuram,
Mangaluru and Srinagar.

The app will improve pas-
senger experience at airports
by reducing the requirement
for human validation of tick-
ets and identification docu-
ments at contact points.

REGIONAL LANGUAGES
With an average daily down-
load of about 30,000, the fa-
cility, now operational in 24
airports, has been efficient in
decongesting airport depar-
ture terminal areas during
busy travel seasons.

Suresh Khadakbhavi, CEO
of the Digi Yatra Foundation
said, “We expect to see 1.65
crore downloads of the ap-
plication by August 2025,
with nearly 1.47 crore users
as of now.”

In a bid to make the app
more accessible to domestic
travellers, Digi Yatra also
plans to introduce support
for all 22 official languages.

The introduction of multi-
language support is a signi-
ficant step towards making
air travel more inclusive and
convenient for passengers.
With this feature, passen-
gers will be able to navigate
the airport entry process in
their preferred language, re-
ducing confusion and enhan-
cing their overall travel
experience.

The updated version of
the app, Digi Yatra 2.0, is cur-
rently in the testing phase
and is expected to be
launched soon.

Bengal govt submits gang rape
probe progress report to HC

Our Bureau
Kolkata

The West Bengal govern-
ment on Thursday submit-
ted to the High Court a pro-
gress report on the police’s
investigation into the gang-
rape of alaw student.

A division bench of
Justices Soumen Sen and
Smita Das De examined the
case diary as well as the
sealed cover report prepared
by the police detailing the
progress of the investigation
into the gang rape of the 24-
year-old student at Kolkata’s
South Calcutta Law College
onJune 25.

The lawyer appearing for
the victim told the bench

Puravankara expands in East
Bengaluru with joint
development worth 1,000 cr

—
Our Bureau
Bengaluru

Real  estate  developer
Puravankara Group has an-
nounced the joint develop-
ment of a 5.5 acre land parcel
in Balagere, east Bengaluru.

The proposed develop-
ment, which offers a total
combined saleable area of
0.83 million sq ft with a gross
development value of ¥1,000
crore, will be launched in the
next 6-9 months.

BROADER STRATEGY

As per the company, the ac-
quisition  aligns  with
Puravankara’s broader
strategy to strengthen its
presence in high-potential

micro-markets across
Bengaluru. Earlier this year,
the company acquired a 3.63
acre land parcel in Kana-
kapura Road, Bengaluru,
with an estimated GDV of
over X700 crore.

that she is satisfied with the
progress of investigation in
the case, so far.

4 ARRESTED
The bench, which was hear-
ing public interest litigation
(PIL) petitions seeking in-
dependent and court-mon-
itored probe in the case, dir-
ected the police to furnish
another progress report in
four weeks.

The matter will be heard
againon July 17.

The police have arrested

four accused — Monojit
Mishra, Pramit Mukherjee,
Zaib Ahmed and a college
guard —in the case.

The rape of the woman
was allegedly led by Mishra,
a former student of the law
college and assisted by Zaib
and Mukherjee. The assault
took place for over three
hours at multiple locations
on the campus the victim
said in her complaint.

Mishra, the prime ac-
cused, is a former leader of
TMCP of the law college.
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FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PHALCOMM INFRA SOLUTIONS PRIVATE LIMITED

Debtor is incorporated/registered

Sr. No. PARTICULARS DETAILS
1. | Name of Corporate Debtor PHALCOMM INFRA SOLUTIONS PRIVATE
LIMITED
2. | Date of Incorporation of Corporate | 25-09-2014
Debtor
3. | Authority under which Corporate ROC- MUMBAI

4. | Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U45202MH2014PTC258316

5. | Address of the registered office
and principal office (if any) of
corporate debtor

Office No. 1307,13th Floor, Ellora Fiesta,
Sector-11,0pp. Jui Nagar Railway Station,
Sanpada, Navi Mumbai, 400705

6. | Date of closure of Insolvency
Resolution Process

30.06.2025

7. | Liquidation commencement date
of Corporate Debtor

30.06.2025( Order Received on 08.07.2025)

8. | Name and Registration number
of the Insolvency Professional
acting as liquidator

Uday Shreeram Sakrikar
IBBI/IPA-001/IP-P01230/2018-19/11927

9. | Address and E-mail of the
Liquidator, as registered with
the Board

303 Rahul Vihar A, Lane Nos 8, Dahanukar
Colony Kothrud Pune 411038
ipudaysakrikar@gmail.com

10. | Address and E-mail to be used
for correspondence with the
Liquidator

303 Rahul Vihar A, Lane Nos 8, Dahanukar
Colony Kothrud Pune 411038
liquidator.phalcomm@gmail.com

11. | Last date for submission of claims

30.07.2025

mentioned againstitem No.10.

means.

AFA:Valid till 31.12.2025
Date and place: 11.07.2025-Pune

Notice is hereby given that the National Company Law Tribunal Mumbai has ordered the
commencement of liquidation of the Phalcomm Infrastructures Private Limited on
30.06.2025 (order received on 08.07.2025).

The stakeholders of Phalcomm Infrastructures Private Limited are hereby called upon
to submit their claims with proof on or before 30.07.2025, to the liquidator at the address

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic

Submission of false or misleading proof of claims shall attract penalties.
Name and signature of liquidator : Uday Shreeram Sakrikar
IBBI/IPA-001/1P-P01230/2018-19/11927

BM-BME
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Sequence of Activities Listing within T+3 days (T is Offer Closing Date)

Electronic Applications (Online ASBA through 3-in-1 accounts) -
Upto5pmonTday.

Application Submission by Investors

Electronic Applications (Bank ASBA through Online channels like
Internet Banking, Mobile

Banking and Syndicate UPI ASBA etc.) - Upto 4 pm on T day.
Electronic Applications (Syndicate Non-Individual, Non-Individual
Applications) - Upto 3 pmonT day.

Physical Applications (Bank ASBA) - Upto 1 pm on T day.
Physical Applications (Syndicate Non-Individual, Non-Individual
Applications of QIBs and NlIs)

- Upto 12 pm on T day and Syndicate members shall transfer
such applications to banks before 1 pmon T day

From Offer opening date up to 5 pm on T day

From Offer opening date up to 5 pm on T day

Application Submission by Investors

Bid Modification

Validation of bid details with depositories
Reconciliation of UPI mandate transactions (Based on
the guidelines issued by NPCI from time to time):
Among Stock Exchanges - Sponsor Banks - NPCl and
NPCI - PSPs/TPAPs** - Issuer Banks;

Reporting formats of bid information, UPI

analysis reportand compliance timelines.

UPI Mandate acceptance time
Offer Closure T day

On daily basis

Merchant Bankers to submit to SEBI, as and when sought.

Tday-5pm

T day - 4 pm for QIB and NIl categories
T day - 5 pm for Individual and other reserved categories

On daily basis and to be completed before 9:30 am on T+1 day.

Third party check on UPI applications

Third party check on Non- UPI applications
Submission of final certificates:

-For UPI from Sponsor Bank

-For Bank ASBA, from all SCSBs

-For syndicate ASBA UPI ASBA

Finalization of rejections and completion of basis
Approval of basis by Stock Exchange

Issuance of fund transfer instructions in separate files
for debit and unblock.

For Bank ASBA and Online ASBA — To all SCSBs

For UPI ASBA — To Sponsor Bank

Corporate action execution for credit of shares

On daily basis and to be completed before 1 pm on T+1 day.
UPI ASBA - Before 09:30 pm on T day.

All SCSBs for Direct ASBA - Before 07:30 pm on T day
Syndicate ASBA - Before

07:30 pm on T day

Before 6 pm on T+1 day.

Before 9 pm on T+1 day.

Initiation not later than 09:30 am on T+2 day; Completion
before 2 pm on T+2 day for fund
transfer; Completion before 4 pm on T+2 day for unblocking.

Initiation before 2 pm on T+2 day
Completion before 6 pm on T+2 day

Before 7:30 pm on T+2 day

Filing of listing application with Stock
Exchanges and issuance of trading notice

Publish allotment advertisement On website of Issuer, Merchant Banker and RTI - before
9 pm on T+2 day.

In newspapers - On T+3 day but not later than T+4 day
Trading starts T+3 day Trading starts T+3 day

BID/OFFER PROGRAM

Events Indicative dates
Offer Open On Wednesday, July 16, 2025
Offer Closes On Friday, July 18, 2025

Finalisation of Basis of Allotment
Initiation of Refunds

On or about Monday, July 21, 2025

On or about Tuesday, July 22, 2025
Credit of Equity Shares to Demat accounts of Allottees On or about Tuesday, July 22, 2025
Commencement of trading of Equity Shares On or about Wednesday, July 23, 2025

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects and other

objects of our Company, see “History and certain Corporate matters” on page 172 of the Red Herring Prospectus and Clause IIl of the Memorandum of

Association of our Company. The Memorandum of Association of our Company is a material document for inspection in relation to the Offer. For further

details, see the section “Material Contracts and Documents for Inspection” on page 382 of the Red Herring Prospectus.

LIABILITY OF MEMBERS AS PER MOA: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capital of the Company is 2 24,50,00,000 /- divided

into 2,45,00,000 Equity Shares of 2 10/ each. The issued, subscribed and paid-up share capital of the Company before the Offeris  16,65,87,610 divided

into1,66,58,761 Equity Shares of Z 10/ each. For details of the Capital Structure, see “Capital Structure” onthe page 75 of the Red Herring Prospectus.

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED

BY THEM:

ORIGINAL SIGNATORIES CURRENT PROMOTERS
Name of Promoters Face Value (3) No. of Shares Name of Promoters Face Value (3) No. of Shares
Bhimiji Nanji Patel 10 8,00,000 Bhimiji Nanji Patel 10 91,17,122
Kunal Bhimiji Patel 10 6,00,000 Kunal Bhimiji Patel 10 42,00,000
Harshit Bhimji Patel 10 5,99,200
Dhara Patel 10 200
Kanta Bhachu Chandat | 10 200
Nilesh Gokar Patel 10 200
Jinal Bhachu Chandat 10 200

For details of the share capital and capital structure of the Company see “Capital Structure” on page 75 of the Red Herring Prospectus.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the SME Platform of BSE Limited (“BSE
SME”). Our Company has received an “in-principle” approval from the BSE Limited for the listing of the Equity Shares pursuant to letter dated June
09, 2025. For the purposes of the Offer, the Designated Stock Exchange shall be SME Platform of BSE Limited (“BSE SME”). A signed copy of the
Red Herring Prospectus has been delivered for registration to the ROC on July 08, 2025, and Prospectus shall be delivered for filing to the ROC in
accordance with Section 26(4) of the Companies Act, 2013.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): Since the Offer is being made in terms of Chapter IX of the
SEBI (ICDR) Regulations, 2018, the Red Herring Prospectus has been filed with SEBI. In terms of the SEBI Regulations, the SEBI shall not Offer any
observation on the Offer Document. Hence there is no such specific disclaimer clause of SEBI. However, investors may refer to the entire
Disclaimer Clause of SEBI, see “Other Regulatory and Statutory Disclosures ”on page 302 of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE Limited
("BSE") should not in any way be deemed or construed that the contents of the Prospectus or the price at which the equity shares are offered has
been cleared, solicited or approved by BSE, nor does it certify the correctness, accuracy or completeness of any of the contents of the Prospectus.
The investors are advised to refer to the Prospectus for the full text of the Disclaimer clause pertaining to BSE

GENERAL RISK: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Offer
unless they can afford to take the risk of losing their investment. Investors are advised to read the risk factors carefully before taking an investment
decision in this Offer. For taking an investment decision, investors must rely on their own examination of the Issuer and this Offer, including the risks
involved. The Equity Shares have not been recommended or approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI
guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk Factors” on
page 30 of the Red Herring Prospectus.

BOOK RUNNING LEAD MANAGER TO THE OFFER REGISTRAR TO THE OFFER COMPANY SECRETARY AND COMPLIANGE OFFICER
MARWADI

M«« CHANDARANA (.) MUFG vwrsmine A MONIKA
GROUP Alcobev Limited

MARWADI CHANDARANA INTERMEDIARIES MUFG INTIME INDIA PRIVATE LIMITED (formerlyl MONIKA ALCOBEV LIMITED

BROKERS PRIVATE LIMITED known as Link Intime India Private Limited) Kalpesh Himmatram Ramina

Address: X-change Plaza, Office no. 1201 to Address: C-101, 247 Park, 1st Floor, L.B.S. Marg, | Address: 2403, 24th Floor, Signature, Suresh
1205, 12th Floor, Building No. 53E, Zone-5, Road | Vikhroli (West), Mumbai - 400 083, Maharashtra, | Sawant Road, Off Veera Desai Road, Andheri

5E, Gift City, Gandhinagar - 382355, Gujarat, Indig India. (West), Mumbai - 400 053, Maharashtra, India.
Telephone: 022- 69120027 Telephone: +91 810 811 4949 Tel No.: 22 6578 1111/ 6236 3155

E-mail: mb@marwadichandarana.com E-mail: E-mail:_investors.relation@monikaalcobev.com
Investors Grievance e-mail: monikaalcobev.smeipo@in.mpms.mufg.com Website: www.monikaalcobev.com
mbgrievances@marwadichandarana.com Investor Grievance E-mail: CIN: U15490MH2022PLC375025

Contact Person: Jigar Desai/Radhika Maheshwari| monikaalcobev.smeipo@in.mpms.mufg.com Investors can contact the Company Secretary and
Website: www.ib.marwadichandaranagroup.com | Website: www.in.mpms.mufg.com Compliance Officer or the Registrar to the Offer in case of any
SEBI Registration Number: INM000013165 Contact Person: Shanti Gopalkrishnan pre-offeror post-offerrelated problems, such as non-receipt
CIN: U67120GJ2018PTC103598 SEBI registration number: INRO00004058 fefs"feféfifje ;;n:f'i'g};‘;”atécgfn‘{'gn?jreafﬂﬂﬁe; s 1 e
CIN: U67190MH1999PTC118368 o

issue related queries and for redressal of complaints,
investors may also write to the BRLM.

Availability of Red Herring Prospectus: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein, before
applying inthe offer. Full copy of the Red Herring Prospectus will be available at the website of Stock Exchange at www.bseindia.com, the website of
BRLM at www.ib.marwadichandaranagroup.com and website of Company at www.monikaalcobev.com.

Availability of Abridged Prospectus: Full copy of the Abridged Prospectus will be available at the website of Stock Exchange at
www.bseindia.com, the website of BRLM at www.ib.marwadichandaranagroup.com and website of Company at www.monikaalcobev.com.
Syndicate Member: Marwadi Chandarana Intermediaries Brokers Private Limited

Availability of Bid-Cum-Application forms: Bid-Cum-Application forms can be obtained from the Company, Monika Alcobev Limited, Book
Running Lead Manager-Marwadi Chandarana Intermediaries Brokers Private Limited. Application Forms can also be obtained from the Stock
Exchange and list of SCSBs available website of Stock Exchange at www.bseindia.com.

Banker(s)/ Refund Bank(s)/ Sponsor Bank(s)/ Escrow Collection Bank to the Offer: Kotak Mahindra Bank Limited

Application Supported by Blocked Amount (ASBA): Allinvestors in this offer have to compulsorily apply through ASBA. The investors are required
to fill the ASBA form and submit the same to their banks. The SCSB will block the amount in the account as per the authority contained in ASBA
form. On allotment, amount will be unblocked and account will be debited only to the extent required to be paid for allotment of shares. Hence, there
willbe no need of refund.

For more details on the offer process and how to apply, please refer to the details given in application forms and abridged prospectus and also
please referto the chapter “Offer Procedure” on page 332 of the Red Herring Prospectus.

UPI: Individual Bidders can also Bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring
Prospectus.

For, Monika Alcobev Limited
On behalf of Board of Directors
Sd/-

Kunal Bhimiji Patel

Date: July 10, 2025 Managing Director
Place: Mumbai DIN: 03039030

Disclaimer: Monika Alcobev Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market conditions and other considerations, to make an initial public offer of its Equity Shares and has filed the Red Herring Prospectus with the
Registrar of Companies, Mumbai, Maharashtra on July 08, 2025 and thereafter with SEBI and the Stock Exchange. The RHP is available website of
the Company at www.monikaalcobev.com and the Book Running Lead Manager at www.ib.marwadichandaranagroup.com, the website of the BSE
i.e., www.bseindia.com, respectively. Any potential investors should note that investment in equity shares involves a high degree of risk and for
details relating to the same, please refer to the RHP including the section titled “Risk Factors” beginning on page 30 of the Red Herring Prospectus.

Investor should note that investment in equity shares involves a high degree of risk. For details, investors should refer to and rely on the Red Herring
Prospectus, including the section titled “Risk Factors” of the Red Herring Prospectus, which has been filed with ROC. The Equity Shares have not
been and will not be registered under the US Securities Act of 1933, as amended(“the Securities Act”) or any state securities laws in United States
and may not be issued or sold within the United States or to, or for the account or benefit of, “U.S, persons” (as defined in Regulations under the
securities Act), except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the Securities Act of 1933
andinaccordance with any applicable U.S. state securities laws. The Equity Shares are being Offered and sold outside the United States in ‘offshore
transactions’ in reliance on Regulation under the Securities Act and the applicable laws of each jurisdiction where such Offers and sales are made.
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FORM B
PUBLIC ANNOUNCEMENT
(Rcgulation 12 of the Insolvency and Bankruptey Board of India (Liquidation Process)
Recgulations, 2016}
FOR THE ATTENTION OF THE STAKEHOLDIERS OF PHALCOMM INFRA
SOLUTIONS PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS
' 1. | Name of corporate debtor ~ IPHALCOMM INFRA SOLUTIONS
PRIVATE LIMITED '
2. | Date of incorporation of corporate deblor 25-09-2014 L
3. ROC- MUMBAI

Authority under which corporate debtor is incorporated /
registered N o
4. | Corporate Identity No. / Limited Liability dentification [U45202MH2014PTC258316
No. of corporate debtor _
3. | Address of the registered office and principal office {if ().1‘1'1ce No. 1307,13th Flo’or, Ellora
any} of corporate debtor Fle_sta, Sectm:—l 1,Opp. Jui Naga_r
Railway Station, ,Sanpada, Navi
Mumbai, 400705

6. | Date of closure of Insolvency Resolution Process 30.06.2025
7. | Liquidation commencement date of corporate debtor 30.06.2025( Order Received on
08.07.2025)
8. | Name and registration number of the insolvency Uday Shreeram Sakrikar
professional acting as liquidator IBBI/IPA-00H/IP-PG1230/2018-
19/11927

9. | Address and e-mail of the liquidator, as registered with 303 Rahul Vihar A, Lane Nos 8,
the Board Dahanukar Colony Kothrud Pune

411038
ipudaysakrikari@gmail.com

10. | Address and e-mail to be used for correspondence with P03 Rahul Vihar A, Lane Nos 8,
the liquidator Dahanukar Colony Kothrud Pune

411038
liquidator.phalcomm(@gmail.com
11. | Last date for submission of claims 30.07.2025

Notice is hereby given that the National Company Law Tribunal Mumbai' has ordered the
commencement of liquidation of the Phalcomm Infrastructures Private Limited on
30.06.2025(order received on 08.07.2025).

The stakeholders of Phalcomm Infrastructures Private Limited arc hereby called upon to submit
their claims with proof on or before 30.07.2025, to the liquidator at the address mentioned
against item No.10.

P Puge




Submission of false or misteading proof of claims shall attract penalties.

W\\Wﬂ AN
Namc anl signature of liquidator  : Uday Shreeram Sakrikar

IBBI/TPA-001/1P-P0O1230/2018-19/11927

AFA : Valid till 31.12.2025
Date and place:11.07.2025 -Pune
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